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to on what lines we should act because things 

are becoming slowly very obvious to us. But 

there are certain formalities which we have to 

complete. When the Uttar Pradesh 

Government says that they are implementing 

the order, I cannot possibly say that their 

intention is not to implement the order I 

cannot say that. It is all right for the hon. 

Members to say that their intentions are 

different. But so far as the Government of 

India is concerned, I will have to rely on the 

report given by the State Government and till 

we get the information, we have to wait. In 

spite of the assurance given by the State 

Government, either they are totally helpless or 

they are in collusion with other parties who 

are carrying on the work. If that be the 

position, there are certain things which should 

take place so that our records are clear that we 

are not trying to take any vindictive action 

against any political party. So that is exacly 

our positon But unfortunately you are trying 

to impute motives to us as if we are colluding 

with the BJP. I can say with all the force at 

my command that there can be no question of 

collusion between the BJP and the Congress 

so long as such issues are there. These are 

major issues on which the real test is going to 

take place, whether we are going to stand by 

secularism or whether we are going away 

from it. That is the basic premise on which 

our credentials are going to be tested. Please, 

for God's sake, don't try to impute motives to 

us. When we are waiting for certain things, fit 

is not because we are trying to avoid 

responsibility. But we would like to see that 

we act in such a manner that nobody should 

point an accusing finger towards us that since 

the Government in Uttar Pradesh belonged to 

another party, we are very quick in taking 

action against them. That kind of allegation 

should not be there against us. We should 

have enough material on  our 

records to show that in spite of all the efforts, 

reasonable efforts, there has been no positive 

response. Even the court order is also being 

violated. If that be the situation, certainly. I 

can assure the House that the Government 

wil lnot release to act. 

"THE DEPUTY CHAIRMAN.- The House 

is adjourned till 2,30 P.M. for lunch. 

The House then adjourned for lunch at 

three minutes past one of the clock. 

The House reassembled after lunch at   

thirty-eight  minutes past  two  of 

the clock, [The Vice-Chairman (Shrimati 

Sushma Swaraj)  in the Chair.] 
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†[    ] Transleteration   in- Arabic script. 
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The   question   was  proposed. 
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SHRI ASHIS SEN (West Bengal): 

Whether it is correct or not, let him speak. 

SHRI MOTURU HANUMATHA RAO 

(Andhra Pradesh): We will also be 

responding.(Interruptions) 

SHRI MD. SALIM: Today he is not 

prepared. I respect him for hit prepared 

speeches. 
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SHRI S. S. AHLUWALIA: I can always speak 

unprepared Don't worry. 

 

SHRI MOTURU HANUMANTHA RAO: 

Did you hear of starvation deaths during 

those days? 

SHRI S. S. AHLUWALIA: I will come to 

that. 

THE VICE-CHAIRMAN (SHRIMATI 

SUSHMA SWARAJ); Please do not 

interrupt. Speak only with the permission of 

the Chair. 
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We   have  got   the   political  Will  to solve 

the problem. 

 

Let the actual tiller of the Soil be the owner 

of the soil. 
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We are committed to greater good to greater 

number. 

violet entrances into the house and attacks, 

1324; kidnappings, 167- rapes, 31; dacoities, 

166; attacks with sharp -cutting weapons, 

618; hospitalised in these incidents, 3,078; 

post-mortem conducted on, 315; total number 

of cases registered in police station due to 

these, actions, 24,438; total number of 

accused in these cases, 29,835. 
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SHRI V. NARAYANASAMY  (Pon-

dicherry) :     Madam     Vice-Chairman, 

though  I   disagree  with  the  contents of the 

Resolution moved by the hon. Member,   

Shrimati      Sarala   Maheshwari, relating to 

Tripura, I speak on the   Resolution.     She  has  

mentioned that  this House  expresses its 

serious concern  over  the   large   number    of 

deaths in the tribal areas of Tripura due to 

starvation and hunger related diseases. This is 

the main theme    of the Resolution and she has 

suggested some  ways and means. But if      

you look at the reality you can see  that the 

deaths that took place in Tripura are  ont  

because  of starvation;     they are not because 

of other related diseases.      They are  due to  

gastroenteritis.     Chamnu district of Tripura is 

a hiily area where  people     can Teach only by 

treakking. The population of that  area is  about  

fifty       thousand. Because of the monsoon 

failure    the stream from which people in      

that area  draw  water     got  contaminated 
 



325     Resolution re. Starva-     [ 17  JULY  1992 ]        areas of Tripura—        326 tion deaths 

in Tribal 

[Shri V. Narayanasamy] 

and because of that some of the people  who  

took  that  water  died.    But the   hon.  Member   

has   distorted    the whole issue by saying   that 

these are starvation deaths. Madam   I      would 

like to say that  it is a known    fact that the  

Government is taking steps to provide drinking 

water   through pipelies  to the people living in    

the hilly tracks. They have to  use wells and   

other  storage   facilities which are available 

there.  If water is stor ed there, that can be used 

for drinking.   Unfortunately,   people   living   

in the hilly tracks have been taking wa 

ter  which  was   contaminated.  That was  the 

reason for the outbreak of gastroenteritis.     

Immediately after the disease brokeout,  the  

people living in the Chittagong hill track mig 

rated to that area and so many people died. The 

hospital is situated about 40 kilometres away 

from the village   where   the   tragedy   took   

place. Thereafter the medical facilities have 

been provided. The Agriculture   Minister  and  

the, Health  Minister of Tripura  camped there 

and say  the relief operations  for  giving  relief 

to the   people   who   have   been   affected by   

gastroenteritis  Madam, in our country    natural      

calamities    are   there. Apart from that we see 

that     people living  in the tribal  areas  are 

mostly uneducated. They do n0t knew about 

hygiene.   Whenever   any   disease    oc curs in 

the tribal areas, medical atten tion is given to 

them. But sometimes they refuse to  take  the  

medical  aid and as a result they die. Every year 

we   have   been   hearing   that  in     the 

Koraput  district     tribal     people  are dying  

of starvation.  Even  last    year we  came   to  

know     that  because of monsoon failure in the 

Koraput district people went to the  extent        

of eating roots of the trees for survival. 

Whether it is a Congress-ruled State 

or  Opposition-ruled State  when even 

a natural calamity is there 5 it is the 

duty of the Government concerned to 

provided relief to the affected people. 

Recently   in  Madhya  Pradesh       also 

cholera broke out and more than 200 

people died. The Chief Minister said 

that   it  had  happened  and    remedial 

measures had  been taken. Therefore, blaming   

the   Government   by   bringc ing a  resolution 

saying that it is    a starvation death, is a clear 

distortion. Why do I say this? It is    clear  that 

the  Chief Minister of Tripura       has 

immediately     written   to  the   Prime 

Minister to  send  additional    medical teams 

for the purpose of curing    the disease. Apart 

from that, some Ministers of Tripura Cabinet 

camped there for providing relief operations.      

But the basic difficulty is, Tripura is situated 

on our border with Bangladesh. Foodgrains 

which are provided by the Government of 

India  under the subsidy scheme have been 

smuggled out by vested interests. People who      

are eligible  to  get  it  are   not  getting  it. So, 

a system failure is there. Proper distribution  of  

foodgrains   is   to     be done by the concerned 

State Governments. Goods are being smuggled    

to Bangladesh by vested interests       by 

traders and other people.     Therefore, it is 

pertinent that the Tripura Government and also 

the Government of India    should    see    that 

food items. which have been given for each 

unit reach the people of that area and the 

people   get   their  ration       properly. Apart 

from that the resolution   says, the quantity of 

the commodities presently  being  supplied  

through       the Public Distribution System 

should be doubled. 

Madam, there is no such demand from the 

State Government ior additional supply of 

foodgrains. Madam, it is a fact that jute 

cultivation in Tripura failed because of 

monsoon failure. It is a hilly region and in the 

entire North-Eastern region jute cultivation is 

in vogue. Because water cannot be stored, 

wherever water is available wherever there is 

fertile land, the population moves there. They 

move from one place to another. They do their 

cultivation in the hilly tracks and that is their 

livelihood. That being the case when there is 

monsoon failure in one area and in the other 

areas there is a good harvest, in such cases the 

State Govern- 
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ment  takes care of the people    who could not 

get a good harvest.    These people are supplied 

with foodgrains. But the hon. Member asks as to 

what was the quantity of foodgrains that was 

supplied to these people and why it is insufficient 

and as to why it is not distributed to them 

properly? Secondly, the hon. Member says      

that Rural Employment     Schemes should be 

launched on a large scale. I agree with her on this 

point because when jute cultivation fails, the  

tribal people have no  other vocation.        They 

survive by    eating     only vegetables that are 

available there.        For their survival they need    

to be employed and  employment schemes  have       

to be implemented in all earnestness in the tribal 

areas. 

Madam, I feel very proud    to    say that  late  

Shri Rajiv   Gandhi,       our former Prime 

Minister had        given foodgrains to the tribal 

people on subsidised rates. Foodgrains were    

given at 1/3 rates. This scheme was started by 

Shri Rajiv Gandhi and the scheme is still being     

continued.    Therefore, saying  that the Public     

Distribution System has to be doubled is not 

correct. If they demand for more supply of 

foodgrains,  the  Central     Government has 

buffer stocks and it is prepared to give any 

State which might require it.  As far as Rural 

Employment  Scheme  is  concerned,   employ-

ment should be given to the     people of hilly 

regions so that they are able to   earn  their  

daily  bread.    I  agree with the hon. Member 

on this   point. As far as medical relief for 

treating the people suffering from hunger re-

lated diseases is concerned,    I don't agree  

with the hon. Member.    They are being 

treated for water borne disease.     It appeared 

in the     papers and it was  very categorically  

stated that the people died because of water 

borne diseases since they    consumed 

contaminated water. This does happen in some 

of the  areas  in the    State. J Even after 42 

years of   independence, ; more than 30000 

villages  have      not been  provided  with  

potable    water. 

Even now, in spite of the Five Technology 

mission,  potable  water  could not be provided to 

all the      villages. The Resolution that has been 

moved by the hon.    Member    is   politically 

motivated.  A Resolution       whenever is 

brought in this House by any private  Member 

should  relate  to  facts. But as far as my 

knowledge goes the Resolution  that  has  been       

brought here has     twisted the facts.        The 

State Government has taken all possible steps 

and they have approached the Prime Minister. 

The State Ministers are camping there. Relief 

opera-ations are being provided. Only     on one 

point I agree with the hon. Member and that is on 

the Rural Employment Scheme. Funds have to 

provided.  As far as other aspects are concerned, 

about relief operations      and foodgrains, they 

are being sufficiently given.  The  smuggling of    

foodgrains from Tripura  to Bangladesh    should 

be stopped and it has to be stopped by the State 

Government      with the assistance of the Central 

Government I totally disagree with the 

Resolution moved by the hon. Member 

especially on points like people died due to star-

vation.    The   deaths    have  occurred because 

of hunger    is totally wrong and distorted.    I 

disagree with      the Resolution. With these 

words I   conclude. Thank you. 
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THE VICE-CHAIRMAN (SHRIMATI 

SUSHMA SWARAJ): Private Members' 

business is over for the day. If you want, you 

continue your speech next time. 

Now, I have the second Supplementary 

List of Business before me. Paper to fee laid 

on the Table—Shri Shantaram Potdukhe. 

PAPER  LAID ON THE TABLE— Contd. 

Notification    of  the    Ministry     of 

Financs    Department of Revenue) 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 

SHANTARAM POTDUKHE: Madam, I beg 

to lay on the Table a copy (in English and 

Hindi) of the Ministry of Finance (Department 

of Revenue) Notification G.S.R. No. 679(E) 

dated the 17th July 1992, exempting persons 

who have been resident outside India from the 

obligation of surrender of their foreign 

currency assets held abroad when they return 

to India together with an Explanatory Memo-

randum thereon. [Placed in Library. See  No.  

LT-/92.] 

CLARIFICATIONS ON STATEMENT 

RE. DERAHJVfENT OF 8033 AHME-

DABAD-HOWRAH EXPRESS ON 

BADNERA-WARDHA SECTION OF 

CENTRAY RAOLWAY 

THE VICE-CHAIRMAN (SHRIMATI 

SUSHMA SWARAJ): Now, clarifications on 

the statement by the Minister of Railways. 

Shri V. Narayanasamy, ...Not here. Shri Ram 

Naresh Yadav. 

 

 


